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Tax concessions to small scale industry

2473-A. SHRI JERLIE E. TARIANG: Will the
Minisler of FINANCE be pleased to state;

(a) whether ii is a fact that the Economic
Administration Reforms Commission had made
recommendations for various tax concessions to
the small scale industry; anj

(b) if so. what are t'ne details in this regard
and what action Government have 'aken thereon ,

far?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANARDHAN
POOJARI): (a) Yes, Sir. The Economic
Administration Reforms Commission hav, made
certain recommendations for tax concessions to the

small scale industn'es in Repor, No. 30.

<b) A Statement showing main recom-
mendations|opservations of the EARC with regard
wDirect Taxes and Central Excise duties and action

taken thereon is enclosed.

ment

Recommendation of Economic Administration Reforms Cimmission Action

with regard to Direct Taxen

1. Section 80L of the Income tax Act should provide for exc-
mptior of iimome arising from investments in small scale
enterprises. The general limit cf Rs. 7,000/. for deduction

specify Affairs,

ing lis. 5,000/— as reserved for incom'- from samll scale

under this section be taised to Rs. 12,000/-

enterprises only.

Taker

Rf commendations are- under corsi-
deration in  consultation with
Ministry of Industry & Gerapany
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2, The tax concessions under section BoL as in (1) above
should be avcilable not enly to irdustries as under stood in
common parlence but also to other activities such as trang-
port cepstruction and techneloical consultancy.

9. The deduction under section 8oL in respect of income from
smull scale unitsshould be extended to cover all non-corporate
lax peyers.

4+ Asgofter tax treatment should be given to the small scale
companics engaged in industry, trangport, coustruction or
technological consultancy,

5. Inaddition to the existing tox concessions for invesimert in
financial 2ss¢ts or in plant and mcdxincr{téa :ﬁf'cial exemption
upto Rs. 5 lakhs under the Wealih-tax Act should be provi-
ded exclusively to cover investments in small scale units in
the form of plant zand machinery ir cluding vehiclesin the
case of transport unit,

Obseypation with recard to Cenlral Excise duties.

-

. Differentinl tax=tion in the shape of excise concessions has The Commission have made only a

bren extended o this secror. These efforts, however, have general recommendation regard-
not meg with the same degree of successin - different parts  ing the scope for mors effective
the country. Nor bave they removed the  basic  and Positive measures of a5 siste
wealness of the gmull seetor. We bolieve that there is ance to small seale units by way

considerable seope for more effective and Positive measures,  of excise concsssions.
.

As Part o1 the 1995 Budget pro-
posals, the Cut-off limit for the
perpost: of cligibility 1o the small
Scale xeomption both &s applica
ble to specified  groups of comm-
odities and in respect of T. 1. 68
Fooda has been raised to Rs. 75

akhg,
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